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COIII·Flelds Labour BecrultID, 
OrPIIlsatJou 

784. 8brl 8arjoo Pall4e,: 
8hrl Dajl: 

Will the Minister of Labour, Em· 
Plo,meDt and RebabllItatioD be 
pleased to state: 

(a) whether the decision of the 
Industrial Committee meetinK on coal 
mining to abolish the Coal-fieIda Re-
cruitine Orgsnisationfor Labour has 
been . implemented; and 

(b) if so, the details thereof? 

The MInIster of! Labour, Employ. 
ment aDd RehabilitatiOn (8hrl 
Jarjlvan Ram): (a) and (b), The Coal 
Fields Recruiting Organisation is an 
employers' organisation. The control 
exercised by the organisation over the 
Gorakhpuri labour have led to certam 
undesirable practices. In the light of 
the recommendation of the Industrial 
Committee on Coal Mining (August 
1964) the Government have given 
further car .. ful consideration to the 
matter and have decided that these 
practices which haVe led to discrimi-
nation between Gorakhpuri labour and 
other labour employed in mines in 
the matters c1f admbsions to miners' 
haste 18, condl tions of work and super· 
visory control should be stopped. The 
messures to be taken in this connec· 
tion have been chalked out as indio 
cated in the statement laid on the 
Table of the HaUKe. [Placed in Lib· 
ral'l/. Sec No. LT·5550186] Bnd the 
authorities concerned such a. the Coal 
Mines Labour Welfare Commissioner, 
ChIef Labour Commissioner, Chief 
Inspector of Mines etc. have been ... k· 
ed to implement them. 

Fertiliser Plant, GorakbJm 

'785. Shrl Sarjoo Pandey: Will the 
Minister of Petroleum and Cbemlc:als 
be pleased to state: 

(a) whether Government bave re 
celved some complaints agahat til. 
Manarer of the FertUlzer Plaut. 
Gorakhpur; 

(b) if so, whether Government have 
conducted any enquiry into thea. 
complaints; and 

Ic) the extent of the truth tn the .. 
complaint.' 

The Mlnls&er of Petroleum IIDd 
Chemical. (8hr1 Alaresan): (a). Yes. 

(b) and (c). These' complaints were 
gone into carefully and found to be 
without any substance. 

766. 8hrl D. C. 8barma: Will the 
Minister of Communications be plea.· 
ed to state: 

(a) whether the Radio licence. 
concession scheme has met with II 
very poor response; 

Ibl if so, .the reason. for the same; 
and 

(c) the steps taken or proposP.d tn 
be taken to make It more popularT 

The MlDlster of 8tate In the De· 
portmenls of" Parliamentary AiraJra 
and Communicatlou (Slarl lalaDBtha 
Raol: (a) and (b). The actual num-
ber of licences issued or renewed for 
more than one year during the last 
renewal season is estimated at about 
2 per cent of the total number c1f 
licences in force. This is considered a 
fair response. 

(c) Publicity continues to be given 
and will be intenslJled durini the 
next renewal leason. 
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